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193. SHRI R. L. BHATIA: Will the 
Minister of WORKS AND HOUSING be 
pleased to state 

(a) whether his attention has been 
"rawn to the news item 'Land sharks 
denude Delhi's belt' appearing in the 
Times of India, New Delhi dated the 
5th February, 1981; 

(b) his reaction thereto; and 

(C) the action taken or proposed to 
be taken to stop this illegal land sale? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHR1 MOHAMMED USMAN 
ARIF): (a) Yes, Sir. 

(b) and (c). The sale of land notified 
under section 4 of the Land Acquisition 
Act, 1894 is illegal and is a cognizabl2 
offence as laid down in the Delhi 
Lands (Restriction on Transfer) Act, 
11172. To check this manace of illegal 
sale of notified land, the Delhi Admi-
nistration set up a Special Cell under 
the charge of a Deputy Commissioner 
of Police, which has up to the 20th 
February, 1981 registered 148 cases and 
arrested 875 persons. 

As sale of land in the gurJ of farm 
houses outside the urbani sable limits 
had also been noticed, about 14,()OO 

acres of land in 19 Revenue Estates has 
been notified under secUon 4 of Land 
Acquisition Act, 1894, for acquisition. 

SHRI R. L. BHATIA: In Delhi, there 
is a master plan and also the Land 
fteforms Act of Delhi. But many colo-
m.ers and sharks are taking advantage 
of this situation and selling the land to 
the innocent people in the garb of 
farmland. Other colonisers are also 
setting up colonies without the permis-
sion of the Government. Even latdo"l'a 
lands in the villages have been sold 
out. May I know if such cases have 
been brought to their notice and if so, 
what action has been taken by the Go-
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vernment? What are the names of 
those colonisers-who have been respon.. 
sible fOT the sale of notified area lands 
of the Government? Without caring for 
the Land Reforms Act and DDA's ins-
tructions, they have sold lands to the 
innocent people. Would the Minister 
tell us the action taken by the Govern-
ment in this regard and what are the 
names of those people who have not 
bothered to take care of the Land 
Acquisition Act and sold the land to 
innocent people? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHlSHMA NARAIN 
SINGH): It was noticed by the Delhi 
Administration that the sale of land 
was going on in thc garb of farm 
houses. To ch,'ck this evil, Delhi Ad-
ministration issued lhre(! Notifications 
under Section 4 of the Land Acquisi-
tion Act. 1894 anel propose to acquire 
1·1.000 acres of land in 19 Revenue Esta_ 
tes in East and South Delhi. The DDA 
have reported that this had il salutary 
dIed on t.he !'pccuhtion in land. In 
West and East Delhi. ~  illegal 
sale ·of plots for residential purposes in 
cDntravention of the Land Reforms Act 
and other Acts have hikcn place. The 
Delhi Administration h:ld S ~  up a spe-
cial  cell under the charge of a Deputy 
Commissioner of Police to deal with 
such (~a '  So far, till !,:O-2-Hl81, 875 
p2rsonS have been arrested and under 
the provisions of the Delhi Land (Res-
tt"iC'tion on Transfer) Act, 1H72, about 
which the hrm. member was referring, 
about 148 cases have been registered 
for indulging in illeglll sale of notified 
and acquired land in various arcas of 
the Unio:1. Territory of Delhi. The set-
ting up of a special cell has curbed the 
tendency to enter into illegal transac-
tions to a great extent. 

There has been illegal sale of land 
within the la.ldora where vacant plots 
or built-uP houses are sold for factories, 
proving hazardous to the health of the 
villagers. The special cell referred to 
above is taking necessary action in this 
behalf also, 



SHRI :a. L. BHATl.A: He ha, not re
plied to my question. I have asked the 
names of those coloniseni, wile in et11· 
travention of the rules of tbe Goves
ment, have started these colonies. He 
has not given the names. 

SHRI BHISHMA NARAIN SINGH: 
These names are not available with me 
just now. I have eiven you the 1\gures 
about the cases registered and persons 
arrested. 

SHR1 R. L. BHATIA: l do not want 
the flg�trcs. I asked for the names ef 
those crlw1isc:rs. 

MR. SPEAKER: Have you asktli for 
th.:? na,nes in it? 

SHRI BHISHMA NARAIN SINGH: 
The names are not just now available. 

MR. SPEAKER: You will furward 
the na:r:es. 

SHR1 R'. L. BHATIA: I would like 
to know from the Minister-innocent 
people especially who live abroad have 
been buying all these lanc\S 
from thes� colonisers-what wi.ll 
be the fate of such peoPle? 
Is the Government considering any 
measures to check this and to help 
those people? Is the Government cons!· 
dering giving some relief to these peo
ple? (Interrptions).
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MR. SPEAKER: I called you. I di4 
not fail in my duty. You aff not in. 
your seat. Then I called Wm. 
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C&tl ...... ...,.,even ......... 
Rome lleeame lleilh d ._ ...._ .. 
.. .... �.1'7 --......... tr. 
Will .... 1ten. lllnllda- � .... -
how ma117 heletler � -.. 
appliel for ...... s� a ...

star ...., in Delli! ts it WION .._ 
le! ff IIO, hew 1llllda lmd will l,e l"'
to Giese .,.Ueant. ,.. ....,..,.._. 
ftw.ctar lloW. INlll!ll'e lie .A"
Games? 

SHRI BHISHMA NARAIN SINGH: I 
require notice tor that. "11d1 doel 
net arise out of the malo. 11uestlon. 

MR'. SPZAKElt� Qllfftion lleur II 
over. 

Wft!TftN ANSW'ERS TO 
QUESTl.()IN'S 

....... al l&Me Gm& .......... 
.............. 

•100. Dll. VASANT KUlL\B PAN·
DlT: WUl tbe Min.wte.r QC llUB.AL &s
CONSTRVCTlON be PleaBed t. ia,, a 
statement showlq: 

(a) whether be has severel,y crit.lciN4
the tunctioni� ot State Kbadi aad V11-
lase Industries Boards, which 1aaYe aot 
shown all)' pr�grcu in orpma\nc 
Khadi or Vltta,e llni.ts in the Stat.II; 

(b} whether the Khadt and Vitlage 
Induode,s ea.un1.as1-. Ml ,INea large 
amounts to the State Boards f&r spe
ficic J)erf'11'D'18ue et 1he1r aitns •d ob
jects; 

Ge) whether tae flauclal .,..._ 
working repert and accounts ot tile 
State Boards should be Jiltctll N1Nt 
the State Assembly since tbe KVIC 
P� •.....-_._oat, to 
ParliamenT; and 

(d) what decision has the aovern
ment taken to streamline tbe "' 1 a '-




